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LEAVE OF ABSENCE TO SHRI G.
RAMACHANDRAN

MR. CHAIRMAN: I have also to inform
Members that the following letter dated the
2nd May, 1966, has been received from Shri
G. Ramachandran:

"As my health has suffered a set-back and
my doctor has advised me to take a month's
rest, I regret my inability to attend the
present session of the Rajya Sabha begin-
ning on the 3rd May, 1966.1 request you to
be good enough to grant me leave for this
session only".

Is it the pleasure of the House that per-
mission be granted to Shri G. Ramachandran
for remaining absent from all meetings of the
House during the current session No. hon.
Member dissented

MR. CHAIRMAN: Permission to remain
absent is granted.

THE APPROPRIATION (NO 2)
BILL, 1966- contd.
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SHRI R. T. PARTHASARATHI
(Madras): Mr. Chairman, Sir, it is my proud
privilege to rise to say a few words in
support of the Appropriation Bill and I am
happy that it happens to be my first speech
in Parliament. I support the main provisions
of this Bill in principle and in all its  details.

As I was going through the Demands for
Grants of the Home Ministry, the Ministry of
Education and for administration of justice I
was led to think that there is one cardinal
factor that contributes vitally to the progress
of the nation and that is national integration.
When we were under the leadership of
Pandit Jawaharlal Nehru we did not very
much think that there would be fissiparous
tendencies raising their heads in a united
India; that there will be any danger to the
concept of our unity, to the concept that we
are one nation. We were one nation fighting
for freedom and in the post freedom era also
and we thought we were one nation but we
have witnessed separatist tendencies and
secessionist ~movements  which  were
deliberately cutting at the root of Indian
unity. What is the duty of the Gjvernmentat
this stage? It is the duty of the Government
to nip these separatists tendencies in the bud
and crush the secessionist movements. If any
legislation is necessary, that should come
here and new.
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Mr. Chairman, there is a movement in the
south and there is a movement in Naga
land, encouraging separatist tendencies.
It is essential that we should formulate a
constitutional amendment to ban these
separatist tendencies if we are to live as a
glorious nation, worthy of the name of the
Father of the Nation, Mahatma Gandhi Mr.
Chairman, I would very respectfully submit
that separatist tendencies are seditious in
nature and a deliberate fostering of an all
India patriotism should be nursed,
encouraged and fostered if we are to live in
the larger context of the world as a great
nation. The Ministry of Education which
has asked for a grant of Rs. 46 -4 crores
can give us a great help on one aspect of
this question.  Mr. Chairman, I may be
asked as to what the Ministry of Education
can do in this matter. The future of the
country rests on our younger generation, on
the student population, on our school-
going children and all those who are in the
universities. If only the Education
Ministry would have a greater control on
the whole of India, things would be better.
I am not joining the issue whether
education should be a Central subject or a
Concurrent subject. Just as the Food and
Agriculture Ministry have their own grip
on all the States of India, it is the duty of the
Education Ministry to extend its tentacles
on the States which, are in a large measure,
going towards regionalisation based on
their own language. We find that the
language issue has been knocking almost at
the door of every home. In this respect I
would very much like the Education
Ministry to tell the State Ministries that
they can have by all means the regional
medium in the various schools and
colleges, but it is the duty, in the larger
context of India, of the Union Education
Ministry to open in every State or in every
region a regional Central University with
English as the sole medium, with a view to
developing our science and technology.
The great services of Pandit Jawaharlal
Nehru for the development of science and
technology and higher mathematics, the
great  services rendered towards bringing
up the younger generation will be wasted,
if we are going to give a go-by to English,
especially in relation to science and techno-
logy. My humble submission to you, Mr.
Chairman, is that it is too early to think of
giving up English, but I am not one of
those who very blindly say "Hindi marjai”.
I do S0RS/66-4
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not say that. If I say that, I am not an Indian
at all. But, on the other hand, the language
issue touches the very heart and mind of
every Indian citizen. If only hon. Members
had correct reports of what happened in the
various parts of South India and particularly
in Tamilnad, as a result of what they call the
anti-Hindi movement, they would have
known the pulse of the people. After all we
are a democracy. We have given unto
ourselves a Constitution of our own making
to suit our genius. I would very respectfully
appeal to you to see that their feelings are not
wounded. I would appeal to the Hindi
protagonists to view the entire question in a
benevolent manner and with a balanced
judgment. If only they do that, there will be
no rubbing of the non-Hindi people on the
wrong side. I have stated earlier that I am one
of those who think and are convinced that in
the future India, if not today, may be 30
years or 50 years later, Hindi is bound to
replace English as the official language, as
the link language, but the immediate
problem is not what is going to happen 50
years later or 30 years later. The immediate
problem that we have got is to tell the
younger generation that their education is
safe in the Government's hands, that the
Government of India would not do anything
which would harm their interests and as such
I feel and I am convinced that the only way
of doing that is to carry out in letter and
spirit Pandit Jawaharlal Nehru's assurance to
the non-Hindi speaking people. It may be in
the form of a constitutional amendment. It
may be in the form of a legislation before
Parliament. Whatever it be, it is a very
essential thing,from the point of view of
public interest, from the point of view of the
ruling Party. As the general elections are in
the offing, we must show unhesitatingly and
in an unequivocal manner that something is
being done and something has been done to
safeguard the interests of the non-Hindi
speaking people.

Mr. Chairman, it is also my duty to refer
to one or two other aspects of our national
economy. We have been concentrating
rather too much on very big projects, whereas
the Indian economy is absolutely suitable
for medium-sized and small scale projects.
May I ask very respectfully the Government
of India as to what they have done for the
Salem steel plant, a project that they had
promised through the then
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Finance Minister, Mr. T. T. Krishnamachari,
twelve years ago? They had promised that a
medium-sized steel plant with the help of
Neyveli lignite would be coming up. Why
today the Salem steel plant—when
everything has been done—has been halted,
for the purpose that it is being equated, may
I say, with those of Hospet and Visa-
khapatnam ? If we do not follow up a medium
sized plant like that, which is a small, eco-
nomic unit by itself, it will be to the detri-
ment of the nation as a whole. I would very
respectfully, Sir, request the Government of
India to make an announcement that the
Salem plant has been sanctioned and without
any hesitation they should do so.

Mr. Chairman, it is my duty to say a word
or two and I am very sorry to say that, about
an unfortunate reference, which my learned
friend from Madras, who belongs to the
Swatantra Party, made, when he initiated
this debate. This is not a political platform
where we should express our differences of
views. The hon. Member referred to the
Congress President and very unfortunately he
attacked him and dishonoured the
convention that when the other person is not
in this House it is better that we do not refer
to his speeches or his actions. I would only
say that I was present at the meeting, the
subject-matter that the hon. Member put up
before the House. The Con-, gress President
never spoke in that manner and I would very
respectfully say that the hon. Member
carried too much of his personal vendetta
against the Congress President .

SHRI S. S. MARISWAMY (Madras): Mr.
Chairman, this is his maiden speech. So, I
do not interrupt him, but what he says is not
correct.

SHRI R. T. PARTHASARATHY: Is
it not the convention that maiden speeches
should not be interrupted in Parliament?

SHRI S. S. MARISWAMY: That is the
convention of this House. You kindly make
yourself acquainted with the conventions
here.

SHRI R. T. PARTHASARATHY : It was
equally unfortunate that the hon. Member
said, rather misled the House, I would very
courageously put it that way, that the port-
rait of no South Indian adorns Parliament
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House. I was the Secretary of the Com-
mittee which presented a portrait of that
great stalwart, independent Indian, C.
Vijaraghavachariar, which adorns Parlia-
ment, and which was unveiled by Dr. Rajen-
dra Prasad, the late President, in the Central
Hall of Parliament. If we, who hail from
South India, have any grievance, we could
take it up with the Chairman of this House
or the Speaker of the Lok Sabha or with the
Prime Minister and see that the portrait is
put up in the Central Hall. To say that no
South Indian's portrait is there .

SHRI S. S. MARISWAMY: I would
again say that the portrait of C. Vijaragha-
vachariar, who was his grandfather, is not in
the Central Hall. It is in the Library.

SHRI R. T. PARTHASARATHY: I am
sorry to say it. It is in the Committee Room,
where it is adorning. It is not in the Library.

Mr. Chairman, the other aspect which my
learned friend put forward—he did not say
in so many words by himself—but he put it
in the words of the South Indian leader,
Dravida Kazhagam leader, in whose name
he said, that he is reported to have referred
to our distinguished Prime Minister as that
Kashmiri Brahmin girl. May I ask: Is there
anybody today who enjoys the confidence of
the whole country, who is the representative
of the nation, more than Mrs. Indira
Gandhi?

SHRI S. S. MARISWAMY: I want to
give an explanation. I said Periyar
Ramaswamy Naicker was going about the
country, saying that our Prime Minister—for
whom [ said I have got the utmost regard—
was after alia Brahmin girl. I said Mr.
Kamaraj was following the footsteps of
Periyar Ramaswamy Naicker. Now he goes
at the Brahmins and tomorrow Kamaraj
himself will turn against our Prime Minister.
That is what I said, I have never said any-
thing else.

MR. CHAIRMAN: You best avoid these
references.

SHRI R. T. PARTHASARATHY: I am
about to conclude. On this occasion I would
like to pay a tribute to Mrs. Indira Gandhi,
to the qualities of her leadership, that she is
the representative of Indian womanhood
and she is a great gift of her
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father, Prime Minister Jawaharlal Nehru, to
this nation.

SHRI S. S. MARISWAMY: Kindly tell
this to Mr. Kamaraj and to Periyar Rama-
swamy Naicker.

SHRI R. T. PARTHASARATHY: Mr.

[9MAY, 1966 ]

Chairman, I feel I have come to the brink of
my time, and I would like to conclude by an
appeal to this House that there has been a
very important matter, a major issue which
has been engaging the attention of the
Members of both Houses of Parliament, that
is, how to establish a convention on the
question of scrutiny of the grants of the
respective Houses.

MR. CHAIRMAN: It is not necessary to
refer to that at this stage.

SHRI R. T. PARTHASARATHY:I
am constrained to say that this major issue is
there because the other House thinks that we
have no financial powers, whereas we form
part of the sovereign body individually and
together, and that is why a healthy
convention should be established. Sup-
posing, for example the Lok Sabha which is
alleged to have the financial powers should
vote out the judiciary, if they would not vote
the grant for the Supreme Court, then the
whole Constitution is nullified. That is the
reason why I say that a healthy convention
should be observed in both the Houses and
respect for law and legality and procedure
should be maintained, as ultimately both
Houses form part of the sovereign body, that
is, the entire sovereignty vests in the two
Houses of Parliament.

I would conclude by saying that in this
difficult crisis in which our Prime Minister
is shouldering a great responsibility, it is the
duty of all Members of the House to give
constructive support, solid support towards
the betterment of the people as a whole and
raise India to a very high status following
the path laid by the eminent patriarchs of the
nation like Mahatma Gandhi, Lokamanya
Tilak,  Vijayaraghavachariar ~and our
illustrious leader, Jawaharlal Nehru, and
make India united, strong and a regenerated
India.
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We have to finish the Bill today. You
may take anothor 5 to 7 minutes after the
lunch hours.

The Hous stands adjourned till 2.30 p.M.

The House then adjourned at thirty
one minutes past one of the clock.

The House reassembled after lunch at
half-past two of THE clock, THE VICE-
CHAIRMAN (SHRI M.P. BHARGAVA) in
the Chair.
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fodt o wifseam o fegeam &
axfrgm St oF & aMgT § &% a8
FTOHTC T § I¢ arex Foar oy saa
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at gudt W TEN 4T g1 Awan g | e
W 7T § A1 gW ST goAT Fgy AT
B AT W T 5H TG GO TEAT
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At &7 § wwq &) ;=i § s fow
et & ark 7 ¥ § 99 anfeed
A F IW & AN AT T A
ag wgr at f g A& agE aAr A6

[9 MAY 1966 ]

gy § % o3 @wan & sard 97 |

w1 faar ar wfe ag gare sl &

(No. 2) Bill, 1966 750
SFAT FHT AT F@ § | ag T
fawger wora & ag anfeaw fow aw ek
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€ SEa AR & M9 a7 999 & (F @
FW #7 A qGY g, WA a1 A9 g,
T4 FT AT AT 49 F ) ATE ¥ am
ATHY TR T ATE 4T T 4 T ATE
TET A g # I a0 W a%al g |
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[ At et ot ]
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g fa o< G wdr g | Sl ae
dar 9 ¥ 59y s wen & qa
ST e 97 g ®T §IEAr
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fasrelt ot 727 2 awq | @ g 2
@ aw F fav f& ag 07 o g7 wat
T FLE GENET AT | FL FZL A a
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We have to finish the Bill today. You
may take another 5 to 7 minutes after the
Iunch hours.

The House stands adjourned till 2. 30
p.m.

The House then adjourned at thirty
one minutes past .one of the clock.

The House reassembled after lunch at ;
half past two of the clock, THE VICE-CHAIR-
MAN (SHRI M.P. BHARGAVA) in the chair.
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Z oY wWT ST ST & §E a8
Iy avg & gawr O Nfafzag 7 =
AL FC & o9 7 o a7 fie
frar @it ga% @it &1 fox @i 2§
g Sa%r w7 famr s
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7% g 7 | 47 70 gen | fem wame
% uw fafaex @t feafmr fam
aFar g i feafnw s@ & sawr
T & AT 2 g g | R sam
atwt faar sar & 5 97 oawm @2
T Fag F1 feFe fad @ oW @
A | RO A IR § T aww
famq & =g fomer gy sngdEr w4
T gl 9% SAT 9 UAWH o | I
TR FAGIY 3T HGH AT TET
F1 g & guw (e fedlt ag & o
fifafess & s 7 31 5 5 s
% fazr faam ar e awmw A w1 fegir
R F A FE F AT T aw ¥
39 @rl F1 38 FT faar ew @ifw
g oft &1 wwr 9% g $K a®
AFEE F WM AR A9 XY HW W AT
1]

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
V.C. SHUKLA): Mr. Vice-Chairman, Sir, I
am grateful to you for giving me this
opportunity to clarify certain points which
primarily relate to my Ministry. Sir, I think
it was hon'ble Mr. P. N. Sapru and, just
now, Mr. Ghani who raised the point of the
release of Sheikh Abdullah. It has been
made clear, Sir, by the Prime Minister— and [
want to again restate—that his release is not
under contemplation. We are not considering
to release him. We are very liberal-minded
people. We do not want to detain people
unnecessarily. As a matter of fact we
released Sheikh Abdullah and Mirza Afzal
Beg. But instead of devoting his time to
national service or for the cause of this
country, Sheikh Saheb went abroad on a Haj
pilgrimage and indulged in all kinds of anti-
national activities including meeting Mr.

Chou En-lai. Sir, we tolerate everything, but
there cannot be any com-
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promise regarding the sovereignty and
integrity of our nation. Sir, subject to this,
we tolerate the most trenchant and unfair
criticism. We are not afraid of any criticism
howsoever unfair it may be. But when there
is any activity which challenges the integrity
and sovereignty of our nation, that cannot
be tolerated.

dodie

[93) -~
» vl e g8

EpCS

t1] FLE Ug) daias o

i Bl

- gl

[t srege Wt - 99 4T qEEnr
JATEA ; SUHT qVHT 3 ATl 43 TE8
g 1)

R TgdY oy qogend
(i) - T w7 9 wrer frar o
wFa g |

SHRI V. C. SHUKLA: We have given
him a chance. But we have no reason to
believe that his earlier stand has changed at
all. He is in the same frame of mind and we
have no evidence to see or believe that he has
changed his line of thinking. And I would
request the hon'ble Members that instead of
addressing and asking us to release him, they
should address themselves to Sheikh
Abdullah and ask him to change his attitude
and anti-national attitude and become
patriotic. There would be no difficulty in
releasing him if he adopts the patriotic line
which is inkeepiug with the national
thinking and the national interest.

Sir, I would request the hon. Members of
this House to use their influence with him
and change his line of thinking if it is possi-
ble for them to do o.

Gl as™ o e o sillis 6,2

SO S VN [P ST R O §

[oft g e v £ i s

&t t ] Hindi transliteration & | ]
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SHRI V. C. SHUKLA : Then, Sir, I
happen to note ihe speech of Mr. Vajpayee
in the proceedings of the Rajya Sabha where
he has made a mention of the so-called
letter which was supposedly written by
Pravin Chandra Bhanjdeo to the hon. Home
Minister. I am surprised that a responsible
leader of an all-India Party should be
making such a statement which has no
basis. In fact it is absolutely wrong to say
that any such letter was ever written by
Pravin Chandra Bhanjdeo to the hon. Home
Minister and we have checked it up.

SHRI LOKANATH MISRA (Orissa) :
On a point of order, Sir. Mr. Atal Bihari
Vajpayee has alleged that a letter was re-
ceived by Shri Gulzarilal Nanda, the Home
Minister. Would it be right for the Deputy
Minister in the Ministry of Home Affairs to
come here and say that Mr. Gulzarilal
Nanda did not receive that letter ? He must
do it himself because in case a privilege
motion is brought against Shri Gulzarilal
Nanda, he would take shelter under the plea
that he had never said anything like that in
this House and that there was no letter
written to him The hon. Deputy Minister
also would get out of it then.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Misra, [ may cut short
your argument. I am informed that Mr.
Vajpayee has already been informed by the
Home Minister about the allegation made
by him.

SHRI LOKANATH MISRA : Then it is
all right.

SHRI V. C. SHUKLA : There is no
question of my getting out of it, Sir. We do
not act like Swatantra Party Members.
Therefore there should be no apprehension
of that kind. And I repeat it once again. As
you have kindly observed, the Home
Minister has already informed Mr.
Vajpayee and this gentleman should be
more careful in future before making such
statements here in this House.

One Member, Mr. Devi Singh, men-
tioned that a Memorandum was submitted
by M.L.As. and M.P.s against the Chief
Minister of Rajasthan and he alleged that
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no enquiry was made and no attention to
that Memorandum was given. 1 must say
that most careful attention to that Memo-
randum was given and all possible enquiries
were made but even a prima jacie case
could not be made out against the Chief
Minister on the basis of that Memorandum.
So the matter was not proceeded with
further and it had to be dropped. It is well
known that if it is necessary to take action
against any Chief Minister or anybody else,
howsoever highly placed, we have never
hesitated in taking that step or ordering that
enquiry. It can be seen if you go through the
record for the last three or four years. But
there must be some prima jacie case for
doing so.

Mr. M. N, Kaul made certain references
regarding the administrative reforms that
are very necessary. This is a well-acknow-
ledged fact and we also subscribe to this
view that administrative reforms are very
necessary and the Government have re-
cently appointed the Administrative
Reforms Commission and most of the
points that Mr. Kaul raised have been
referred to this Commission. I am quite sure
Mr. Kaul will get in touch with the
Commission and also give them the benefit
of his ideas and views.

Mr. D. L. Sen Gupta said something
about two Congressmen who are members
of the Calcutta Telephone Advisory Com-
mittee, that they are indulging in all

sorts of things. Well, at present we have no
information about it and I do not believe this
could be true but if it is so, it would be an
exception. In the case of most other parties it
could be a rule. I do not say it is so, but I am
quite sure that such .

SHRI LOKANATH MISRA : Do you
mean political parties ? If that is so, then it
is highly objectionable. Sir, he must
withdraw it.

SHRI V. C. SHUKL V : if they make
allegations against my Party, I have also got
a right to make allegations against them.

SHRI LOKANATH MISRA: You must
withdraw it. Sir, he said in the case of other
political parties it is a rule and it is an
exception in the case of the Congress Party.
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SHRI V. C. SHUKLA : I said it could
be. You can say that but you cannot take
away my liberty.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : What I heard was "it could
be".

SHRI MULKA GOVIND\ REDDY
(Mysore) :  Sir, let him not accuse
others.

SHRI LOKANATH MISRA : Your
Party would be indulging in all sorts of
abuses.

SHRI V. C. SHUKLA : Sir, I would lik«
to make one appeal to the hon. Members
here. Let them not attack people who are
not in the House to protect themselves.
(Interruption)

This is all I have to say and if there are
any other points which concern my
Ministry, we can write to Members per-
sonally. Thank you very much, Sir.

sftwdt T FEd @ (I9T
qRT) : ITTHIEA WArEA, AT A
ux Fgaasfmdfegma 7, oty &
SAVTFT T4 TV FOT raer F7 dvemdy
ft @ faemt g, e ower sewwey
# far @ T & SrET e & T
FEA F1 ATE A HIT HUAT AIF I ATAT
ggiefa  sawt @fd q g FeAr
AT
o S Al
o Juls

8 -2 L)"l

t[oft orege w0 EwoEE TEA

mfra § 1]

Sl TR ERIL @ HE R, AT
TR 1 o § g8 @0 av avg #1 A
At/ A7 @ §, gART A FA
2 fo gl wigw TaAEE &7 FArAT
afzar &, w5i-vat guA afeqar &1
AT @&t aF w7 v g % g uw G

t[ ] Hindi transliteration.

{9 MAY 1966 ]

(No.2) Bill, 1966 762
| @ FT & gHATT G E, T 7 A
T @ & afew w gfewnr 9wr-
AT & | | Al a7 famw g fw
AT 12 wEET HOIH AT & FAT
TEN AAEIT 9 O F, IH qem |
AT WA AT WETATI AT FErd W
& T § A A AR 39 09 A
qu s g forer a7 7 wowt Fee fafawdy
&1 war fzermn Al g ) Aerd & A
fafredt s fedmr & 371 awmge SEWl
#1E ST & @l J Ay gravg
&1 g9 f¥ar afaw § @
79 fraza wow wwedr g fr waw
T & qARS T SHE 1 AT QI AR
Z14T, A wET g1 Sar g afa oftaw
T A AT F1 AT gE g g 1 fomr
AR T HIAT W 3 AT ¢ e e
faws gu a=% oix Jamd @ T § T
FATH T AT9 & 97 T FAE 7 2
ofd & s g & @ st s gy
FT | g9 qg W 7 (% s faw fami
fae %1 Heqmg Qe 90 @i 9g q9b
SET FT A AT qF | waT GET g
IAET TEA ART I, ITHI AWl g
faenit wafw ag @ow A0 #1 F1E FaT
FT TE | THT A AT fEEE

TH WETE 1 Ao F UF AT HHEn
T g1 F 1 g S S gEry
RIS &7 wHT 97 &, QAT & I gem
AT AET § ST T AE ARG FOT |
I g4 FAHI AIT IT HF AGEA @
drdr g faws gu & | TET aga we
e g 5 3w fawy gu ameEt &
Srafedt qraT 1 &1 S ) SHa e
Y smre FaT AT ol @ s 9%
I AFHT AT TAA T4 A9 (A
g% | o9 "WEMl & qaad Sasad
#t agt < gv awg &1 "l foear
arrfe &Y, £ s | 7 &Y AT § v Helt
F W Q9 FIAT AT §
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[sfrwat oy o @]
forar & wae & FO¢ o9 91T g
A g7 w9 F1 W ATT T Aga T
& & argwdr vaEwT 9 ZE qew |
frowr auf & i gy g€ afew
qF owAra A ATg Fgar agar § fw
Wiz forr @ g v fasg @ 1 g
MaAwsg R az fraaa § v e
fererr ot giw aq 9gw 4Y ag o T
& &< ag w gl 91 g | TR aH
BR o7 3T FE § #9iF aie fomr
¥ AT T F1E ATHTTY T2 3T GHAT |
qgT WTAT TF qEF FI a9 THAT § L
ga 513 faer sam = o1 foar &
WIHT E ATT GT GWTH B0 & A
T FT TF |
TF AT a1 & FIT 6q0q fHarar
AEIEEGECE kL
AHEAT FORF FET &, A T e Av &
a1 wfears gr @ § W wiag
qg I&i g1 v & s 18 9 A
TATAT FAT A ITT FH FTAT A& I
fear 1< s A= ™ FET 0E w57
29T 2 7 IAHT ATAIN TT AL &N AT
&1 g9 o § fF et & ameT 5%
TET TGS AT KT & ATET T
#T 79 &7 faar war g ¥ a2 9
9g @fna gu ag & sy § fw afa-
afedr &t ard aga wEAr & T @
AT AT & gHET @ arge g v ag
gbratadt &y aaaa faaw aF, wafaq
# oo wear wrgdl g v at fegeam
¥ g Gaw ¥ A g gfaatadr
¥ oz & o 92 0F a1 AT FH T 0T T€T
@ faan 5 F17 ®39 a1 759 @0 780
afew ag &7 AT TIAT A qTAT
wfaer agr @ A sAET aram gt
FCAT | ardry giiae Fr s d )
7g TAfAq Wt SurET wwd § wirw
FATT 99T A § qg AT FASC G
Zare 1 A< F gardy st ofewfadr &
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qg AIgar & TSR T § witw v
aa & s = 5w § s uaw-
iw wfeafadt F @ & v aga
Fawra feasrd &1 ForIEr 9g #
fa gard sit Teaw ufefadr § ag W
FHAIT § | §F 48 Tl Fad (% gua
AT AEAT T FL N g, T T
AT GEN F | HTHI AT AT G g
AT foenr warem foar SaEa@S
FAT 1 7T e afemfEdy & e
qgaT A1 AT FET e g e gan
2 v o197 a% gaTaT 99T 3% A9 gen
TG TF GATLATH 4 A1 9% AT qF /AN
gt & Taw e 9y fow aw & @k
AR aarag 1A am &
ST 9 TF § | T AT FT—IA T
& B fogsr o gurt 96% & ST A
FTEAT 72T B TE AT, TAN AAAZ T
ATl &7 AgAT A1 a9g @, g
TR 22 1 T8 ¥ ZATL 3 F S
e FIATTONT Agd d€ T g | 7
gt g {7 gt o F s wvn 1g
friga w€ v foedr @ sl
FIATTIAT FT AT 41, Al TG 9¢
FO AW F TT A § 41T 390 IIA
qafeaT & FTT G 417 9T oier T
& o 3 a9t ZaTdr e A AT g
AT 41 “EET To Uao FISTICaT grar
&\ areliy St E, F @5 wAT g §
fir oY FE A T g & fammr
¥ FE F A AT F AR qeE) 7
HaT 44T g1 GFAlr § | T e 9T
et g1, 718 &9 &1, 918 veve g,
FUF FT BT &9 @ a9d § |
T8 gATE FIL gafawm gt o faogw
T 3w & framdt € @it gF =R
qHE §, &H Wl g1 A1 degpfa w1 @
& 1 gw o e § B g e desfa
FY, AT IW FT AT T AT FT qeX
i 9T ARCTAT FT TEAGH g1 0 |
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7 o wan T g s g
& ST AT T E21 g0 T FIATILAT
Y gwik Anr fFaT ST =T § 7
qTST AT a9 At & oo feeT
AT AR & | 7 ARfowT 37 T
ARA &, T $%s AT TCH ATAT ATEd
& 1 w1 s ed & vt w4 e
FafeeT 9 %1 Ay =i 2, afer safen
Faagaomr iy ey

AT X FTAT TAT AFA § HE A

93 997 & | 79 9Ea & fF g gawr
Fgr afaar 7, adr aEm %, st
qg FZANT, IR HIT FIAMLAT T
1@ § A1 AR q9g ¥ wATAT F A
fews wdf gt | s AR &aT
fF ag 7o semreas & anfor & gl
| fa®a ar < & av a7 sawrarE &)

IH AT Fa?srr wew gare fam
737 fafas 1 917 § 9 s=m am
qREN 7 A A0 mwpAwr fzar @
s@v famr g a4 1 °3
ELEt imeﬁgff g7 g & fag
AT & qC A FHL AR ¥ I
mrﬂaﬁﬁwﬂrgmagmmﬁt
g P zat qew 9t & 7 game are AT
o< 78 a3 § v g agEmn o @
EATCT FTAT W @0, AT "1 A @ |
BHAT ITh GTT I AT T AT €T
gAcgm Az wggA Fw § o 7z v
Y arar Arga o @ E9g A5 & At
& fan  #9ifF gw 3@ a1 &1 wgaw
Y § O 27 97 @rAT aFTAT &, UET
AT AT FEar § A fRAE @
FTC g4 gamr @ o adar 78 #3
qAFT F

WAL & ATT{ A a1 T T
2, ITH AT q A AF FTO AN
% 5 a7 ag7 w80 o g ol &1 faw
FT IF IR T FW FAT TEA q F
39 717 4 faega agaa § | 7 &t e
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W T W § A F ge T

T AT AGACT AT E | A F A et

| ATEAT § T Sgdr § 5§ aw A9
| FEE & F FIT T BIEAT Ay §
| W 7 g7 A dear @9 R w9
forerd, sifer sgram 7 ot faelt g@ 1 g
TEl 7T AEEdr Gl g, Aui o
AR &1 FAT &Y ST &E | HA WY
ST g2 ATE & T T I 7 ot 98
AT A g & g FE aw 4 )
THH W agd T A1E WY ATOAT Sff A
wgl f sdar & sree agrar % fau
F15 Heqr T AR ¥ @ & 1 afe
w& %7 aqarn 14 g fF e § o
TR ARATEANT F17 FT @ § A
IH% @n 39 ufars 7 W @ § ot
T v g § 1 afe a@n o w9
| ST dEar wE 2 1 & wdET W AT
| F A% A s adie feenar wwed g
|ﬁf3='r=rx—am-: FeAl 1 AT®

”ﬂ?rfﬁm’hﬂaﬂfwmmzw
aafwm‘ama'%?ﬁhnm%
<y swrgat & @Ean =l g & ¥
a7 grEra sz g e smwand
g F¢ A1 795 fag gq et F7 gave
TN wET @A A1Eq | AT &g qe
qEd g (r 7 g aw A AR A g @l
ags & & soa® & wg A )
WEl aF UwHlad waEl # and
& g aodifa & & @%T I U@
FEL A1 TI1S AEHA § | §H THY FHA0A
ASTEF AT 75 & TRI A9g @ T T
SHIET &, SHAI H AgaH Hadl g | afwa
| WgT A AT F AT g, sat e
| s A

g uF a faaze 0 g g
¥ ag wow wwdl g v e oam
HIHAT &, WG § BIG! 779 § | G561 g7
WOAT W, HAK AFLT A9 Al A qhe
@ gl T ag S gl o
| & fF g wg AT a5 |
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| AR T FaTd a | \Eﬂm?ﬂﬁﬁﬂ'!ﬁ!ﬁaﬂ%m
gl H W1 TEd & I A FA g1 qrar | A% qw e ey g A a@,

%ﬁnﬁq&-ﬁﬁﬁqg,a‘rm&|wﬁra’ﬂw /T g ¥ Y e
&% S7a! %7 #fazw (Food habits) | #a Y & | afew wad agw< €t 72 9|
¥ AT | T ATAA 7 EW gT avdr #1 | ¥aAr § fF sw wwg ewre swwarei &
WTT FT §F ¢ W1 o @ s @ | g @ g, St gui e € SAet
g e F fau s aw @ § dR | g @ @ o F g A § agha qel
BT T AT A F97 §%4 § | & | g oEvew oo w6l d9 &
A STt § 5 gw v ag & g 3w | g W ) § |y ofEre e & art
O = T 92 A w7 @ ) fegea | A aga wer gt § 69 20 @
¥ oF2T FAWT § ag A wnar & B S | sEw i awdt £ wfe w@m
WETETH AXA , Sl 9% ATEHT F@ | F1 gW oA a¥il 4g1 9%d § oF gare
€ Wt fofaa & &= 2, ot fagm | seqameil o g o saw &1, oW
AW A, I T BB AR, | gAr wret anadt & fag o smeme
mﬁﬂ.mﬁmﬁrmawﬁ\mmmameﬁmlaﬂﬁlﬁ
A F § T 379 O 30T A | i I F g w9 @ ava § o
Ay g G g1 € § 1 2ufem A a9 | g o weH awe @ ogfenm A 2
WEI F WAt § aE A WA | ww ) wvw gwA wwoaw @ gfaw
AT FX AT S wHeEl qea & | g e w0 frn A gl Sl
aﬁﬁﬁh%ﬁmwﬁuIawwaﬁrﬁu(nmebeurfngs.)
l'lﬂ‘l:""z' W T JIﬁHT afe T@ mi May I have another 5 minutes?
AT SRV SIS STHT ﬁm‘r ST T | THE VICE-CHAIRMAN (SHRI M.P.
g swaw % TET R I @ | BHARGAVA) : Try to finish in two or
w9 Wl A 'ﬂff T =7 ﬂ"FﬁTgl three minutes.
&9 FT A 0L g AT & fF e SHRIMATI SHYAM  KUMARI
AW 43 7E AT T Fear o avg | KHAN: Yes.
WﬁlmW.WW*W‘@mﬁ'WW FAT AT §
wd S E 5 ogw W A TR E | st ag ag & fr 9w aw AT wEe
7 g & o T @ WS A AT | qoyrefy Ay ) @60, 2w F nafafdua
avr wga & i gardt ofeslt &7 e X | 41 foew diw A dv, a@ aw g
GaT o & | Al oot A T | g g A i G arar 2 A @
el § e A I A g g fafd & e e S
aferlt W@ & WA I WARW | g | qaw o ) A7 @AW ¥ A ™
it 1 et 1 & B A | G, o S ok g, &
Ta gam & | | sfow &1 afew 3ad o d3ww @
FATL ATE AT SRV A T AqqAT | qeeigl 6, Wre dfaqw A gfear
fr &0 new F1 awerEl  FT 8F AGL | g1 ) o nFo UHo FT HIE AEWT gl
&Y e & o7 aF fr afa s @ | 2, arfo wo ude 1 wrd #3w grar
@|aﬁaﬁ%wmmﬁ@wi3,%ﬁ%mﬁ€ﬁmﬂ@m%$ﬁ“w
ag ¥ ¥a1 fF wawm (Abortion) | 1§ #3we v § AT THET A
aga wed & i gt Wl A AT | grar § gt g SN v R § oW
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R T A A & 1 ot for A

%T 59 AE § INHT 2T 99 UF oA-
qifeafedr sty wgar 2 ) afww A
wg o qw Fw wedr § oo
AR dmw of fwo AT Gw § fF
Grades ofpay (d#@=arz) v afas
Frow &1 @ AR & AR dwmdE
dfaes =21 @ =rfed |

3P

wg Zie g 97 97 g g
Tl T A F AR T T AG AT
991 ¢ fF wiw afaw & foow o=
¢ A famgwr 0 S 7@ 7 € 8
3 fezfmar & s fa@@elt &1 ™
& #ie 3 fargrardt adf w @ & 1 5w
frazs az 2 fr e afaw & & dm
FH @9 F7 AHA § A 41T ITHI AG
et 2 o 3 @ famgeama @ o w2
I TTH FT G | 24 AT 25 99 AT H1G
FT @=HT 27 AW AT A7 & A7 W
ai & fai faama o fear srar 2 0
a9 foam za% o A & aFar ¢
faemae 1 39% ST H9T & 9° aF
a9 FHFT A WA & 5 97 g arw
aw a1 I feifeEnT 8, 9
Fa a7 faeeft wgT ® 7 o afew ag
fegeam & wiEl F @wi 7 d a9
JFT G WAL FT GHAT FIAT AT GFAT
Gl

aara Feamr fafeed 1 ard
1% | 218 A9 A §H AZ FeAT 0IAT 2
o auTsr FEATr & FrATAl AT E 7 oF
sttt gfaar #7 graw & & 1 gAY guw
W amar @ awnr aeqmr g
YT AWTS FHATT F AT AT F | THAA
g mF TN 2 fF s gurEnE ger
&, 3T o arar & &1 faae anfas
aga SEA E | FrEAeH & AL A ATIA
&ar for wor w3w F v qwar gan &
uofas @7 & aga g8 Taf 9T wav
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T & 1 FfEe gzl FE arEar
2 T ag starer #7177 #4797 | A2 WWE
FT 9T W1 I3 AT, g AN 4T FFAT
zafag fo zaq g%y 160 d0 4@
F1 AT qH @l T AVE AT AT
TaAnz F7 fammar & )

YT qF @I A, T AT 91 gt
faznit wrzai 7 o, 7w fFAT 2 5
BT WaF & 0T °H 4 491 WL
e et g€ & | WY AT raadr
St & g1 fr 47 F0T Swar | s
FaT FvAT B | AT BW F4 GaT T awd
g7 gt A fean g oamr
% TATHE FT ATCHF g TAAAE BT AR
# aforw w4t 5 a2 amem & 7 qa
F¢ afew qg T %@ T AIA AW T
¥ FHAT FL | TF A F AL 37 &
T FATHAT AET W | 9T AT T HEL
g &1 wrew fafaees & wte 26 | 9=

Lk kR -G iC R ok

frst 1| ST @ETEAl guA WE,  FTH!
uEad gu, dfF a7 ot gw @2 gug |
3 g9 AT ST AWEAT § & ATHET A4
FrafmAvammag d 5 uw 3w
F1 FEMT ATAM FTH T80 § | 9 a1 HY
wfa FT o AT A FT wH F A

ATEAT § -

FEAT AT @A ARG,
5 avq T2 |

DR. B. N. ANTANI (Gujarat) : Mr. Vice-
Chairman, Sir, I rise to make a few general
observations on the Appropriation Bill. I do
it keeping in mind the advice which used to
be given frequently by the late Gopal Krishna
Gokhale to those who offer criticism on such
Bills: co-operate where you can, criticise
where you must. Bearing that principle in
mind I place before this House the test to
justify appropriation of such a huge sum out
of the Consolidated Fund of India for the
Services. Do the Services give equivalent
return for the appropriation
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fDr. B. N. Antani] of this huge amount?
The justification for voting this huge amount
will be the standard and efficiency of the
Services. The people from whom the amount
is collected have, 1 believe, a right to demand
the answer. The answer has been given by
the Prime Miniter herself when she
recently said:

"The problem of Administration has
added to the difficulties of the country all
along the line".

"The Administration has deteriorated at
the Centre, in the States and even in the
lower rungs of the Government set-up." The
condition of the Services being such, how
are we going to justify this Appropriation
Bill? She has also said:

"Political freedom by itself has little
meaning. It has to be defended against
economic pressures and exploitation. It has
to be made meaningful by creating

[RAJYA SABHA ]

conditions for a better life for the people".

On this standard how can we justify this
Appropriation Bill—which is before this
House? For instance, what are the services
giving? Do they give equivalent return to the
country? Take, for instance, the huge
amount proposed to be appropriated to the
External Affairs Ministry. We have been
sending our gentlemen abroad to look after
the interests of Indians domiciled elsewhere.
I come from East Africa where I had the
privilege of spending about 30 years of my
life from 1910. There has been a recent
revolution in Zanzibar which is now known
as Tanzania. There our Indians were
massacred; they were looted and sent to
India. Our Government, our External Affairs
Ministry, our agents there could not find
even sufficient ships to send our people here
whereas a British man-of-war was standing
by to take half a dozen of their people back
and two others to take other nationals to
their countries. Our people were left without
any resources. Even today when repatriation
has come about, when people are coming to
India, they are not given the protection that
they desi e. Sir, what is the test of recruiting
these gentlemen in the Foreign Service? 1
was told that the person should be handsome
with a charming wife for social manners. He
may have that but the main purpose of
looking after the people and giving
protection to them is not served at all. I
remember a case.

(No. 2) Bill, 1966 772

Only a week back a young boy. came here
from Magadiso Somalia. He came here with
a valid passport. When he wanted to return
to that country where he had been domiciled
and settled in business for centuries—his
father was in  business there—the
Government concerned gave him the permit
but our Passport authorities refused it
without disclosing any reason. That person
went to a Member of the Lok Sabha from
Kutch who wrote to the External Affairs
Ministry and the reply was that the Passport
could not be given. For God's sake, disclose
the reasons. If he was an undesirable person,
tell us and we shall deal with him as such.

Similarly, when people come here from
Zanzibar they bring some cloves which is
authorised to be brought here up to the value
of Rs. 10,000 or so but the excise authorities,
the customs authorities go after them. Cases
after cases are filed and there is nobody to
protect them. As the time allotted to me is
short I will not dilate on this but this
question requires to be gone into very very
carefully by the External Affairs Ministry.

Take again the instance of Chhad Bet road
in the Kutch border; from 1956 nothing was
done. When the attack came the attention of
the External Affairs Ministry was drawn to
the wretched condition in which the borders
were being maintained. We woke up only
when the attack came and now when the
horses have lefi the stable is going to be
locked. Now we propose to spend through
C.P.W.D. enormous amounts of money for
this but look at the condition in which the
roads axe being constructed; look at the way
in which it is being done. My heart bleeds
when [ see this sort of indifference and
inefficiency on the part of the authorities for
whom we are going to vote his Huge amount.
Look at the condition of the Narmada project.
The Khosla Committee Report has been there
for three years. Because the Gujarat
Government is patient, because the Gujarat
Government is behaving in a gentlemanly
manner, arl these qualities are construed as
weakness and the Ministers of the Gujarat
Government are being shunted from pillar to
post, one day to see the Central Minister, one
day to , see the Minister of Madhya Pradesh
and | Maharashtra also coming in the way.
Why
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are all these things done, when we are
talking of integration? Is this integration?
The late Sardar Vallj.bhbhai Patel collected
scattered pearls of India, 562 of them, made
them into a wreath, but he put it in the neck]
of monkeys who did not know the value of]
these pearls. They began to chew it and it
came to its logical conclusion. You make
Subas after Subas and who knows what will
h ippen tomorrow and who will not ask for a
Suba? I say Kutch should be made into a
Suba and I shall fast unto death and the Suba
shall be given! God said heaven shall be
made and heaven was made!

SHRI G. H. VALIMOHMED MOMIN
(Gujirat): Havd that courage.

DR. B. N. ANTANI: Courage I have not
got to learn from you. So, what I feel is that
it is the vacillation, it is weakness of the
Centre, which is going to undo what we
have been trying to do for the last eighteen
years. We have accepted a federal pattern of
government. If the Centre is not strong, if
the Centre is not vigilant, If the Centre is not
firm, then the comport m parts will be
behaving in the way they do and the
phenomenon has been described by the
previous speakers. So, I shall not waste the
time of this hon. House on this. On the
contrary, what I feel we should do about
these Services is this. Vigilance and
efficiency on the part of the Centre are the
most cardinal principles that are necessary. I
concede that for a developing country,
expenditure is  necessary, but the
justification is in the results that we are
having. Are we having that? I shall read out
to you from a recent Report of the Estimates
Committee on the National Physical
Laboratory. On page 135 it says:

"The Committee regret that a large
number of scientists have left the National
Physical Laboratory during the last four
years, thereby adversely affecting the
progress of research work in the laboratory.
The Committee feel that this my partly be
due to lack of proper scienlific atmosphere in
the laboratory. The Committee would urge
that National Physical Laboratory should
immediately take remedial measures to
retain the scientists engaged in specific
prejjets so that the important  research
proj:cts which were
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being carried out by these scientists, may
continue with, it interruption."

Then, the Report says:

"It appears that all was not well in the
N.P.L. with the result that quite a large-
number of scientists and research fellows
have left the Laboratory. They hope that the
C.S.ILR. will make a proper study into the
causes of so many desertions." Even in a
matter like scientific research and progress if
the Estimates Committee has to report in this
manner, how is the Appropriation Bill
justified? T humbly submit that I know that
with this majority, with this brute majority,
by attacking the Opposition in this way, you
can pass this measure. There is absolutely no
tolerance on the part of the Treasury
Benches, when a senior Member like Mr.
Sapru rises to say something which is
unpleasant, he is also interrupted. It is the
continued toxin of power for eighteen years.
It is the conceit in their heads. They should
not have behaved in this wcy and presented v.n
Appropriation Bill of this nature. Thty have
got a giant's strength. It was Gepal Krishna
Gokhale, who once told Lord Curzon, who
was presiding over the Imperial Legislative
Council. He wps in the Opposition and he
exhorted: "Your Excellency, you have got a
giant's strength, but Shakespeare said: How
nice it is to have a giant's strength and how
tyrannical it is to use it as a giant." I,
therefore, appeal to this House to be tolerant
towards the Opposition. This is a democratic
a -1 1 In a democratic set-up, if the Opposition
tells you something unpleasant, please listen
to them. We have been listening to you, w
have been seeing what ycu hrve been doing
for the past eighteen yer.rs. Why cannot you
have tolerance to listen even for a few
minutes? With these words, as time is very
short, I only submit that there is "Dalnli"
going on. Go through the revenue records of
so many districts. I challenge you. Nearly 80
per cent of them are faulty. Look at the
Panchayati Raj. Panchayati Rrj is something
with a noble conception with noble
principles. We thought of this idea and
introduced it in so many States. [ have been a
witness and I have been comparing it in my
own way. If a father or mother sent the priest
to find out a bridegroom of eighteen years for
their eligible daughter, the priest could not
find an eigh-
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[Dr. B. N. Antani] teen-year boy. He
brought two of nine-years each. Similarly,
this Panchayati Raj has been working. The
work between the Collector and the DDO has
been bifurcated, instead of it being co-
ordinated and in the name of co-operative
societies ; nd in the name of Panchayati Raj,
what sins are not being Committed? The
thumb impression of the \illige Sarpanch is
sufficient for any sin. What a harm is being
done to the country? Therefore, this is of the
utmost importance—the Opposition urges
this in a spirit of co-operation, not in a spirit
of destructive criticism, as some of them
think—, and with these words, if I can inspire
them, if I can create a feeling—which is a
hopeless task—if 1 have set them rethinking,
then and then only this Appropriation Bill
will have been justified.

Thank you.

|q we qio @am  (faEm)
ATAE SIS HEET, § A9
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SHRI P. C. MITRA (Bihar): Mr. Vice-
Chairman, I rise to support the Arr'opria-tion
(No. 2) Bill, 1966, as moved by the Minister
of Slate of Finance, Shri Bhagat. Some hon.
Members have raised controversies over the
proposed Americf n participation in fertilizer
projects and i Iso the proposed Indo-U.S.
Education Foundation. This morning the hon.
Minister of Petroleum and Chemicals has
made the necessary clarifications about the
fertilizer projects and I would, not deal mveh
with that matter. In regard to the Indo-U.S.
Education Foundation, the Prime Minister has
rightly pointed out in a press conference that
under the existing agreement the United
States Government have practically full
discretion to utilise the PL 480 funds accumu-
lated in India subject to the condition that the
utilisation should not be detrimental to the
interests of the people of India. The change is
only to the extent that they want Government
of India's participation in spending part of the
large funds so accumulated in their account. It
has been made clear that the fvnds of this
Foundation shall be utilised for scientific and
technical education, and naturally some
American technicians and scientists will
come to educate our students ;r.d ECEI I was
not surprised when the first objee to the
Foundation was raised by Communist
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friends who are allergic to anything
American though not averse to
consumption of imported wheat from
America. But I am really surprised when [
find that some of my Congress colleagues in
Parliament and a number of educationists
also have ccme under the spell of the
shallow Communis! propaganda. Their
argument is that by such contacts the
Americans may destrty our culture and our
independent way of thinking. Many of these
professors and Members of Parliament have
got some education in either the U.K. or

U.S.A. Shri Bhupesh Gupta, the hon.
Communist leader of the House, also got
part of his education in London. If they

have not lost their independence of thought,
then why have they got such a poor opinion
of our present students and scholars that
they will lose their independence of thought
and culu they come in contact with the
American scientists and technicians? In my
opinion, this hue and cry among the
intellectuals has been raised by vested
interests who lu;ve got the means to send
their sons and daughters to the US or to the
UK for higher scientific studies. They find
that their advantage of means is likely to
be affected as meritorious students of
moderate means will get higher scientific
education in the country if scientific
knowledge of America comes here through
this Foundation.

In regard to US participation in the
fertiliser pre jscts, it is argued that it goes
against our Industrial Policy Resolution
and our socialist objective. Even for
argument's sake, if we accept their
contention for a moment, the main
consideration before us is whether there is
any immediate possibility of getting any
alternative source that will make India
self-sufficient in fertilisers. If that is not
so, then food production is more urgent
than even deviation from the Industrial
Policy Resolution.

In regard to the socialist objective, why
should persons having faith in the ultimate
victory of socialism be so chicken-hearted
as to believe that contact of some
scientific experts will cause the people to
deviate from the socialist ideology? Why
do we want to establish a socialist society?
It is because we believe that the colossal
poverty of the masses cannot be eradicated
without establishing a socialist society.
Incidentally, I would lik to ask my friends
who genuinely want to establish a socialist
society whether
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there is any possibility of ushering in a so-
cialist society in India without curtailing
fundamental rights granted under otr Con-
stitution? In my opinion, even if the Com-
munist Party comes into power in India, they
cannot establish a socialist society keeping
intact the fundamental rights of the people
granted under the Constitution and free
judiciary. I think they should prove into this
matter and find out whether we require any
amendment of theCcnstituticn. Under the
democratic system that we are rightly
following, wc must admit that our socialism
will not be more progressive than of the
British Labour Party. If the British Labour
Government can nationalise the steel
industry in spite of rebuilding their shattered
economy after having received huge aid
under the Marshall Aid and the American
aid, that will not prevent us from getting
American aid for the fertiliser industry to
make the country socialistic.

In the Appropriation Bill, about Rs. 968
crores have been provided for deft nee ex-
penditure.  There is hardly any objection
from any quarter for this heavy expenditure
over the defence of the country. The only
objection is that the Government gives too
much importance to things which are taken
to be—obsolete in the modern system of
defence. It is really unfortunate that our
Government does not beccme wiser by one
event. When in 1962 the Chinese used
automatic rifles then our Government
decided to manufacture automatic rifles.
Now they are waiting to be attacked by
China or Pakistan by nuclear bombs and then
only their underlying faith that China is
making itself equipped with  nuclear
weapons to fight America and not us, will go
and they will start preparing nuclear bombs.
They do not realise that for the maintenance
of world peace nuclear weapons are
necessary. The US and the USSR have
come nearer to each other only when both
have realised that the one has got the
capacity to destroy completely the other's
cities and factories by nuclear bombs or
missiles. Talking of peace is very easy; but
maintenance of peace is a hard job.

I would like to say a few words about our
foreign relations, particularly as to what shall
be our basic approach. In my opinion the
only approach shall be national interest
consistent with our self-respect and dignity.
We find how Russia and China, two
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[Shri P. C. Mitra] Communist countries,
aic courting Pakistan and the UAR, though
both the latter Governments are openly anti-
Communist. Similarly, democratic UK and
France are trying to improve their relations
with China. We claim that we follow an
independent foreign policy but in fact we
consider sentiments and susceptibilities of
many other countries. While West Germany
had no consideration for the reactions of the
Arab countries and recognised East
Germany, we are afraid to offend West
Germany and so do not recognise East
Germany. Similarly, the UAR has very
friendly relations with Soviet Russia though
the latter country has very friendly relations
with Israel. We are afraid that our friendly
relations with the UAR will be jeopardised
if we recognise Israel which country is eager
to have full diplomatic relations with our
country. Israel has done nothing against our
national interests while some of the Arab
countries confronting Israel have definitely
acted against our interests and helped our
enemy, Pakistan. I would ask the
Government whether any other country in
the world would give any consideration to
our sentiments in the question of opening
diplomatic relations with any other country?
Or is this only an one-sided affair? The
sooner we rid ourselves of such inhibitions,
the better it is for our national interest.

One thing more. It is an accepted conven-
tion in the foreign policy of each country to
retaliate when any country does anything
hostile to that country. Pakistan, a small
country, closed the American monitoring
bases when America suspended the supply
of free gifts of American military hardware
during the Indo-Pakistan conflict. But we
came to new trade agreements with certain
Arab countries after they openly sided with
Pakistan during the Indo-Pakistan conflict.
Have we got the courage to frankly state to
the USA that in case of resumption of
military aid to Pakistan we shall try to coun-
teract the move by coming nearer to Soviet
Russia for the maintenace of our sovereignty
and independence? Such frank talks will
give us dividend and increase the country's
moral strength.

I am glad that the Government is consi-
dering the suggestion of scrapping the Gold
Control Order. This control has not served
the purpose but has forced many people who
otherwise are very law-abiding, to connive
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at the illegal transactions of the goldsmiths.
Had the Govei nment taken care to find out
how many marriages during the last three,
years have been performed without any gold
ornaments? 1 am afraid, if any such prove is
made, the result will be nil or may be count-
ed on one's fingers. We must have the
courage to scrap any law if it is proved that
that law has not served the purpose for
which it was enacted.

I would suggest that on the same ground
partial prohibition in the country should
also go.

I would like to say something about the
Naga and Mizo menace. In 1961 I had asked
in this House a question and I propagated
the view that we should give the Army full
control and freedom to take action against
the Nagas, and some other Members
objected to my proposition at that time. But
now after five years many are coming round
to the position that vc ought to have done it.
Even if a strike is launched by a small group
of workers or by teachers or by students
even, the Government says that it will not
come to any negotiation with them unless
they withdraw their strike. But here the
Nagas continue their massacre of innocent
lives and loot property for two years but we
are continuing negotiations with them and
not even once have they come to an
agreement with the Government's or the
Peace Mission's proposat that they should
remain within India, that they should
voluntarily accept to remain within India.
Still we hope against hope that ultimately
we can solve this Naga problem peacefully.
Sir, when we have the responsibility of
governing the country, then we should
actually behave ourselves as a responsible
Government.

The Government has the first task not
only of saving the country from external
dangers but also from internal dangers. And
this danger is manifested in this Naga and
Mizo menace. Now the Nagas and Mizos
want to combine with China and Pakistan to
turn the eastern India into a Vietnam.
Therefore, in my opinion, the Government
should take speedy steps so that the whole
matter should be reviewed again and this
Naga and Mizo menace is crushed for
good.

SHRIR. S. KHANDEKAR (Madhya
Pradesh): Mr. Vice-Chairman, Sir, today
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our country is facing the twin problems of
defence and development. As far as defence
is concerned, we tincl that the Tashkent
spirit which was created some time back is
slowly receding. When the Tashkent Agree-
ment was signed, we were one of those who
had opposed the Declaration and had warn-
ed that after so much experience vfe should
learn something.  But, unfortunate!) do
not learn from history. We are having the
spectacle of Pakistan and China joining
together and Pakistan having cold
against us. In the Spirit of Tashkent we
lost whatever we had won in the war. Simi-
larly, there are alarming reports of heavy
concentration of Chinese troops all along
our border. Therefore, there is a great
need of vigilance and preparedness so far as
the defence of the country is concerned.

At the same time we have got a long
border on the sea side and our Navy is not
veil equipped to defend our country. We
have some experience. Last lime we had
an opportunity to visit some of the parts
and we saw some of (he war ships. We
were told that one or two ships will not be
sufficient to protect such a long border,
Therefore, my submission is that we must
have many more fighter ships like LN.S.
Vtkrant all along the border, in the West
and in the East also.

Coming to the internal problem, there is
a sort of anarchy in our country. We sec
the spectacle of the Central Government
going one way and the State Chief Ministers
going the other way. I can recount a
numbei of instances where the centre has
been found weak and the Chief Ministers
have dominated the Central Government.
Only today I had tabled a question about
the abolition of the post of B.D.O.s in our
Stale. 1 do not hold any brief for the
B.D.Os, whether they should he retained or
thej should be dispensed with. But before
taking this salutary step unilaterally, the
State Government should have asked the
Central Government. I am told the Central
Government was never in favour of
abolishing these posts. When the State
Chief Ministet took this decision
unilaterally, it was defended and the Central
Government was a helpless spectator to
thai development. Questions were raised
and the Central Government said that they
had appointed a committee and were
finding out whether M50RS/66—6
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this abolition of posts had helped or had not
helped. 1 had asked a question about the
findings of the Committee, and here is
atement by the Minister. It is a very revealing
statement. 1 would not take your time in
reading all the items, but I would draw your
attention to only certain things. The first
thing they have said:

"The field work of the Agricultural
Extension Officer, who has been made the
drawing and disbursing officer of the block,
has suffered consequent on the added work
given to him with the abolition of the posts
of Block Development Office That means
the work has suffered;

"(('/') There is no single oilicer at the
block level who can get an overall view of
the various aspects of development,

"(Hi) Since eases of loans and grants,
which were earlier disposed of by the
B.D.O. under the powers delegated to him,
have to go to the Sub-Division Office
the Collector, tl. ope for further
delay in the disposal of such cases.

I'he Sub-Divisional Officer
been placed in charge of coordination
work in all the block in his jurisdiction.
The work load is heavy for effective per-
formance of the functions.

"(v) With the abolition oftheB.D.O's
post, the responsibility of the district level
technical officer has increased; he has not
only to provide technical guidance to the
Extension Officer as hitherto, but has to
attend to matters of coordination at the
local level."

So with regard to this there is ample proof
that the Central Government cannot do
anything.

With regard to the lifting of the emergency,
we have seen that even though the Central
Government wants to lift the emergency,
these State masters do not want it because
with the help of this emergency and D.LR.
they want to control the administration at the
point of the bayonet.

With regard to prohibition, we all know
that certain Stales are in favour of abolition
of prohibition whereas the Central Govern-
ment wants prohibition to stay, but the State
Governments are unilaterally going (o lift
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prohibition in their States. There are various
other instances which I will not recount.

[THE DEPUTY CHAIRMAN in the
Chair.]

Now, Madam, the internal situation in this
country is alarming. When I say this, I mean
that the law and order situation in r«spect of]
States is not satisfactory. It is so particularly
with our State. The State is being ruled at the
point of the bayonet and with the help of the
police. Madam, you are aware that our State,
particularly the northern part of it, is infested
with dacoits, and whatever the credit the State
Government may take for the abolition of the
dacoit menace, the fact is that the dacoits
have not been liquidated. On the contrary,
they are on the increase. Recently there was a
case where in the name of harbouring dacoits
the police in day time entered the house of a
respectable person who is a Congressman.
The police began to abuse him. The only
fault of that person was that he could not
stand up and salute the police officer. So he
began to beat him. When his sons and
nephews intervened, because he was being
unnecessarily beaten the police officer got
enraged and asked the policemen to shoot
down the nephews and sons. When one of|
them was fired upon, he ran out and behind
him ran the others. On the plea that they were
being encircled, the police officer ordered
firing and subsequently two people died and
three were seriously wounded.  They are
now in the hospital.

It is most surprising that the press is also
not free. The press reported the incident
saying that about 100 people had gathered
there to 6ave the dacoit who was being given
shelter there and the police has to open fire
and consequently these two people died. But
when we went there, we found that there was
not a place for more than 10 people to stand
where this incident took place. The
Government have ordered only a magisterial
enquiry; he is a puppet of the Government. |
sent telegrams to the Prime Minister, the
Home Minister and to our Chief Minister but
I have not received even the
acknowledgement so far. They do not reply
even to telegrams, much less to letters or
communications. Then there was a lot of
agitation by all political parties but
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nothing has been done. The police officers
who ordered these shootings are still there
and are trying to suppress the evidence. They
are also trying to issue charge-sheets against
those persons who have been killed or
wounded under section 307 ie. they have
tried to murder the police. The challans are
now ready. The poor fellows got killed there
and those who have survived are now facing
the murder charge.

As far as Bastar is concerned, I need not
repeat all that has happened. A lot of dis-
cussion took place. What was the demand of
the Opposition? It was that those officers who
were involved in this brutal crime should be
transferred from that district but nothing has
been done as yet. How can you expect any
judicial enquiry when those officers are still
there? When the order under section 144 is
there, nobody can give any evidence. Still the
Government says that the Enquiry
Commission is there and justice will be done.
We only want that justice should appear to
have been done. If there are any doubts, you
should try to remove them. We do not want
that the Judge who has been appointed should
be removed. We want the enquiry Com-
mission to be expanded and some outside
judge may be associated with it so that there
should be no room for doubts. But the
Government has taken it as a prestige issue
and in spite of so much opposition and so
much protest it is not doing anything. How
can Government talk of democracy when
such undemocratic actions take place? How
can a democratic rule be strengthened that
way? Today only our Party organised a
demonstration before the Parliament House.
People came from Bastar, 1.000 miles away,
only to request that justice should be done. In
a democratic country when so much killing
has been done, that Government has no moral
right to exist. It has happened before. We
have the instance of Kerala where firing took
place and people died and that Government
had to go. Previously in Madhya Bharat a
Student demonstration took place. The police
fired and two students died. One of the hon.
Members of this House was the Chief
Minister at that time. Naturally he had to quit.
I can cite so many instances. When there is so
much killing and unprovoked firing, that
Government has no moral right to exist.
Therefore the Central
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Government must be more vigilant and
they should not allow the State chiefs to
act in whatsoever manner they like. This is
the time for interfering in the
Administration. I know that the reply
would be that this is a Federation and
certain powers have been defined. But at
the same time this is a federal type of
Government and the Centre has more
responsibility. People in that district are
panic-stricken and there is no normal life;
it is only a police raj there. All the Parties
and even the Congress Committees have
passed resolutions and demanded fair and
judicial enquiries but the Government is
sitting tight over these things. Presumably
the Chief Minister says that he has got a
very strong support at the Centre and
therefore nothing can be done against him.
This is the impression that is created; we
do not know the facts.

Since the time is very short, I would like
to refer to two or three things in brief. With
regard to food shortage a lot of
discussion has taken place here and the
Government says that no starvation deaths
took place in this country. I cited one
instance from my State, from the Bastar
District that the adivasis there were dying
of hunger and the people in Vindhya
Pradesh were also dying of hunger.
Adjournment motions were moved in the
State Assembly but the same routine reply
was given that no starvation deaths had
taken place and those deaths were on
account of either malnutrition or some
disease. But it is forgotten that when a
person eats leaves and roots and he does not
get food, his power to live is reduced and
ultimately he dies. It is very difficult to say
where malnutrition ends and starvation
begins. It is no use saying that there are no
starvation deaths. The Government
should admit frankly and if there are any
such deaths, they should try to remedy the
situation and provide food to them, not
stand on a prestige issue.

With regard to the 1. and B. Ministry. I
have one word to say. The performance of
this Ministry is far from satisfactory. This
Ministry has not got even common
knowledge with regard to M.P.s, their
political affiliations and their activities.
They often misquote and mispronounce
the names or wrongly associate those
Members. I have written a letter to the
A.LR. The Director-General has regretted
the mistake but this regret is not enough
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because afterwards also these mistakes have
continued.

With regard to the proceedings of this
House also, the A.L.R. does not give as much
importance as should be given. I have no
quarrel with the A.LR. if it gives more
importance to the other House, but when
some important discussions take place in
this House, the A.LLR. should take cogni-
sance of this House.

Lastly, Madam, I would repeat that the
country is in a very difficult position inter-
nally as well as externally. So the Central
Government should be strong enough and
dedicated enough. They should rise above
party lines and try to ssve and strengthen
democracy in this country; otherwise the
future will be very dark for us.

4 pP.M.

STATEMENT BY MINISTER RE
LIBERALISATION OF INDUSTRIAL
LICENSING POLICY

THE MINISTER OF INDUSTRY (SHRI
D. SANJIVAYYA): Madam, as the House is
aware, both in this House and outside
leaders of public opinion belonging not only
to the Congress party but also to some other
parties, have from time to time, suggested
the need for a review of the continuance of
various controls in the economic field. The
Prime Minister has also one more than one
occasion, recently reiterated Government's
policy that controls would be maintained
only where it is necessary in the public
interest to do so. Government have been
therefore keeping under review the various
controls in existence.

2. As regards the specific control relatin? to
the licensing of industries under Industries
(Development and Regulati'o Act, 1961, over
the past two years Government have
announced some relaxations. All industries
with fixed assets not exceeding Rs. 25 lakhs
were exempted from the licensing provisions
of the Act in 1964. Some  relaxations
regarding diversification of production by
manufacture of 'new articles' by existing units
and relating to 'substantial expansion' of
the licensed eapacity in cases not involving
any foreign exchange expenditure were
announced last year. The possibility of
making further relaxations has been under
Government's consideration for some time.



